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PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
{Insotvency Resolution Process for Corporate Persons) Regulations, 2016

FOR THE ATTENTION OF THE CREDITORS OF

KOLON INVESTMENTS PRIVATE LIMITED

RELEVANT PARTICULARS

!

. IName of Corporate Debtor | KOLON INVESTMENTS PRIVATE LIMITED

2. |Date of Incorporation of Corparate Deblor | 221101383

3, |Authority under which Corporate Debter is | RoC-Ahmedabad
|incarporated / registered

4, |Corporate Identity No. / Limited Liabiity | UT0200G.)1993PTC 113099
Igentfication No. of Corporate Debior

§. |Adcress of the registered office and §06, Abhijeet-l, Near Mithakhal Six Roads Elksbndge,
‘pencipal officz (if any) of Corporate Debtor | Ahmedabad, Gujarat-380008, India

6. |Insolvency commencement date n 231172023
respect of Corporate Debior

7. |Estimated date of clsure of insolvency | 21005/2024
SO0 rocess

8. |Name and Registration number of the SACHIN DINKAR BHATTBHATT
insohvency professional acting as Interm | Reg. No.:IBBIPA-D03P-NOO013872017-2018111514
‘Reasolution Professional AFA Valid upto: 16/11/2024

0. | Address & emal of the interim resolution | Add.: A-604, Royal Edifce, Behind iscon Haights.
\professional, as regsterad with the baard | Kunal Cross Roads, Gotri, Vadedara-390 023, Guaral.
Email: sachin bhattbhati@grmail con

0| Address and e-mail fo be used for | Add.: A-604, Royal Edifice, Behind fscon Haghts.
‘oorespondence with the Interim Kural Cross Roads, Gotri, Vadedara-330 023, Gujarat.
Resclution Professional E-mail: cirp.kolon@gmad.com

11.| Last date for submsson of clams 0711212023 {14th Day from date of order)

12| Classes of credtors, if amy, under ciause {b) | Not Appiicable As Of Now
 of sub-secion [BA) of saction 21, ascerained
| by e Imerim Resolfion Professional

13| Names of nsobency prokessiona’s identhied| 1.
Y0 actas autharised represeniative of crediors| 2. Not Applicable As Of Now

 nacassitreenamesforeachclass) |3
14.! () Relevant forms and (a) Web Inkc hétpswww.ibbi.govindomaldownioads
i(b) Details of authorzed representalives | |b) Not Applicable
are avalable at

1
Notioz is hereby given that the National Comparry Law Tribura has ordered the commencement of 3
corporaie insalvency resclution process of the Kolon Investments Private Limited on 23/11/2023.

The credtors of Kolon Investments Private Limited are heraby caliad upon lo submil thair daims with
prood on or belore 07th December 2023 10 the nlenm resolution professional at the address mentoned
againstentryNo. 10,

The fnandal creditors shal submit ther clams with proof by electronic means only. All cther creditors may
subend the clams with proal in persan, by post or by eleclramc maans.

Submission of false or misleading proofs of claim shall attract penalties,
SACHIN DINKAR BHATTBHATT

Date : 25 11,2023 Interim Resolution Professional for Kolon Investments Private Limited
| Place: Vadedara Reg. No.: IBBI/IPA-003/IP-N0CO138/2017-2018/11514




